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Q
BEFORE THE NATIONAL GREEN TRIBUNAL, @\
EASTERN ZONE BENCH, KOLKATA Sakvi
0.A. No. 161/2024 (EZ). \:\( '. i

IN THE MATTER OF: 7 -Sﬁ

KL{‘

JAGRITI BHATTACHARAYA ..APPLICANT

VERSUS

STATE OF WEST BENGAL & ORS. ...RESPONDENT(S)

COUNTER AFFIDAVIT/REPLY FOR AND ON BEHALF OF THE CENTRAL
GROUND WATER BOARD (CGWB), KOLKATA

MOST RESPECTFULLY SHOWETH:

T

—[,*‘BF I‘Gayen aged aboutm years, employed / appointed as the Regional
: ’Dl'mctor CQTS:?? Ground Water Board, Kolkata, functioning / officiating at Kolkata,

do herebyﬁ m !y affirm and declare as under:-

ST I

fag

~ /(‘_,l

N\
. :1\..\ Thét‘l 4m the authorised signatory in the aforementioned matter. On the
\béis _6f records I am well conversant with the facts of the case and hence,

competent to swear this affidavit.

2. That I have read and understood the order dated 12.08.2024 of Hon'ble
NGT, Eastern Zone Bench and filing this Counter Affidavit in compliance of directions
under Para 5 of the order.

3. That I have read and understood the contentg of the present Affidavit and

state that the contents mentioned in the Afﬂda’w; gre‘ G?\We’érfo the best
of my knowledge. ’V it
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IEF SUB ION

4, That the O.A. No. 161/2024 (EZ) was filed seeking directions from this
Hon'ble Tribunal to restrain Respondent No. 13 from proceeding any further in the
matter of installation of borewell; to direct respondent authorities not to grant any
‘Consent to Operate’ or ‘Consent to Establish’ Certificate and to inspect the premises

or take appropriate action against Respondent No. 13; and to pass such further
order(s) as deemed fit in the circumstances of the case.

5. That the Hon'ble Tribunal under its order dated 12.08.2024 passed the
following direction-:

14. "All the Respondents shall file their counter-affidavits within four weeks”,

6. Thatin this connection, the respectful submission is that NOC/permission

for ground water abstraction is not granted by Central Ground Water
Authority (CGWA) in those States where a State Authority has been
constituted for this purpose. In the State of West Bengal, the responsibility to
grant "No Objection Certificate"/ “permit” for Ground Water abstraction has been
delegated to a State Authority viz. State Water Investigation Directorate,
(SWID_), Water Resource investigation and Development Department, Govt. of
-

- ,@,s\bce 2005.

L

e /T b ,,.That fér\ proper utilization of ground water resources through effective
l.-

managemen"t confrol \and regulation in West Bengal, an Act titled ‘West Bengal
Groun;l;’(ter Resouwes (Management, Control & Regulation) Act, 2005’ was
N Ep ct hi¢ me Into force with effect from 1st August 2006. In Section 5(3) of
the sard Act, the State Water Investigation Directorate (SWID) has been
declared as the functional organ of the State Level Ground Water Resources
Development Authority. The functions of the SWID involve investigation and
assessment of the ground water resources of the state anq is responsible

for
providing mandatory permit for installation of grour\dm_gté%eg;trﬂ&mn S E‘Or/
€
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certificate of registration for all such structures, According to Section 6 of the Act,
the State Level Authority shall —

(a) take into consideration every aspect to manage the ground water resource's in
West Bengal including issuing of certificate of registration or permit in accordance
with the provisions of the Act.

PARA WISE REPLY

8. That the averments under para 1 to 3 are matter of record and need No

comments from the answering respondent.

9. That the averments under para 4 (Point of Law) are related to the actions
of the Respondent No. 13 which the applicant has a reason to believe would resuit
in environmental pollution. The averments are pertinent to other respondents.
Hence, no comments are being offered.

10. That the averments under paragraphs 5 a to g (Fact of th= case) are

related to the actions of the other Respondents and need no comments from the
answering respondent.

11. That reply to the averments under para 5 h, |, & o (Fact of the case) may

be taken from._thg_State Water Investigation Directorate (SWID) which is

responsj
2y

resog,ces WQ§t Beng as\'s:bmutted in the afore-mentioned paragraphs. Hence,
[ $¢

the respdctful ;subm:ss:gn i’ that the SWID can be in a better position to counter
the a\\& ents‘to t)'fe sa9sfact;on of this Hon'ble Tribunal.

we management, control and regulation of ground water

\‘ "
12. Thaf\d\pf’a'mzr(tsunderparaﬁ J, k, m, n, & p to ff (Fact of the case)
are pertinent to other respondents 6 & 13. There is no issue pertinent to the
answering respondents. Hence, no comments are being offered.

13. That the averments under para 6 (Ground) & 7 (Limitation) are matter of
record.
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Thatin reply to averments under para i.e. Prayer, the respectful submission

is th
atthe averments are pertinent to other respondents, as submitted in the afore-
mentioned paragraphs,

14,

In view of above submissions, this Hon'ble Tribunal may like to pass appropriate
orders as deemed fit and proper in the interest of justice and on the basis of replies
of other respondents. The answering respondent may kindly be exempted from

further appearance in the case. m\g\\"p’ﬁ

DEPONENT
2. 3tz A / Dr. Anadi Gayen

it Fzare | Regional Director
s 1T | Government of India

R of® st 1 Ministry of Jal Shakt
ey s == F v am o e P
Department ef VWater Resources, RD & GR
¥ ofg 7= @4 Central Ground Water Board

T &, wren / Eastern Region, Kolkata




151

VERIFICA

I, the above named deponent, do hereby verify the contents of above this Counter
Affidavit as true and correct and state that neither any material has been concealed

there from nor is any part of it false.
Verified at _ W 6\ o= on this 25" day of September, 2024,

DEPONENT
. mrﬁ‘m : AT | Dr. Anadi Gayen
) 14 famurs I'Megional Directnr
Identlﬁed by me MR TR ) Oy pernrmient of Tndig
4 b sy s Minuntry of Jal Shakti
‘Pv&“" hdLC'\Jf A GRS faa i gfte nen rieeen fasin
Department of Viater Hesources KD & GR
Advocate w}::‘r;#&u A 1 Coanteal Ground Visler Foard
U3, wrerE | Easlarn Hegion, Kolkala
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